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be very happy if we are able to implement 
the directive principles contained in the 
Constitution to Complete success. 

BUSINESS OF THE HOUSE-(Contd.) 
MR. DEPUTY-SPEAKER: Mr. Uma-

nath. 

SHRI UMANATH (Pudukkottai): 
Sir, you will recall this morning when 
the business for next week was announced 
by the Minister. I proposed that the patents 
Bill must be taken up and passed. 

AN HON. MEMBER: You move the 
motion. 

SHRI UMANATH: bag to move: 

"That rule 338 of the Rules of Proce-
dure and Conduct of Business in 
Lok Sabha in its application to the 
motion for fixing a sitting of the 
House on Saturday, the 291h Augu.t, 
1970, be suspended." 

SHRI DATTATRAYA KUNTE (Kola-
ba): I oppose the motion not because I 
do not want the Patents Bill to be taken 
up, but because I have received this motion 
at 5.15 P.M. Tomorrow is not a working 
day. If it was a working day. I could 
understood Governmont wanting to give 
priority for this business. To give a 
notice at 5.15 P.M. and disturb all the pro-
gramme and arrangements is not proper. I 
have an arrangement to go to Poona because 
some body in my family is very seriously 
ill. If this business is taken up tomorrow, 
it will be depriving me from taking part 
in the deliberations of the House. As a 
matter of fact, the Patents Bill should 
have come much earlier. If it has not 
come earlier and other business has in-
tervened, it shows the lack of responsibility 
on the part of the Government itself. Let 
it come up on Mondayor Tuesday. We 
can sit longer on Monday and Tuesday. 
Or, you can extend the session for this 
purpose. I have no objection. But it should 
be taken up on a working day. I oppose 
it on the ground that we are • being asked 
to work to morrow which is not a working 
day at such short notice, 

SHRI RANGA (Srikukulam) Sir, 
ICC;Ordinl to the Directions of tho Speaker, 

it was made very clear that except on very 
rare occasiollS and for exceptional reasons, 
the Speaker should not give his consent 
for bringing such a motion as this, wben 
a decision had already been taken by the 
House in the same session. In fact. on 
this matter whether the House should sit 
on Saturday or not, we took a decision 
only last fortnight. I do not know for what 
good or bad reasons thi' Government has 
thought it fit to kotow our friends when 
they were dead set this morning-unfortn-
nately I did not happen to be here then-
that this Bill should be taken up. Not 
only that, in order to get it passed in 
post haste manner it should be taken up 
tomorrow; the House should get over 
its own decision taken carlier and sit on 
Satu:day and help the Government to get 
it passed. If they were so keen on passing 
this Bill, one could have understood it 
if lhey wanled the session 10 be extended 
by two or three days, so that the House 
would have an oppurtunity to give full 
cacefbll and responsible consideration to 
this very important Bill. Everybody ad-
mits that it is important. It was referred to 
a Ioint Committee and it has come back. 
Who asked the Goveanment to dolay it 
all this time? They had their own rea-
sons-political or housewife; I do not know 
what the reasons are-for delaying it for 
such a long time. 

18 lor •• 

Even earlier, for other purposes we 
wanted the Government to extend Ihe 
session by one or two days. They were not 
willing; they said that they had some eXlra-
ordinary. unavoidable items of business 
with which their Ministers were seized aDd, 
therefore, they could not very well extend 
the session at all because their Ministers 
would not be released to discharge those 
other functions. Now. suddenly they want 
to make an inroad into the time and the 
programmes that we have made and mis-
appropriate our Saturday. 

SHRI UMANATH : Grab. 

SOME HON. MEMBERS 
srabbinll. 

Saturda,.-
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SHIlt RANGA : Now they have sanc-
tiled·the grabbing mov_t· in this 
manner. I think, it is unconscionably un-
reasonable. 

ODe -our Members Shri 'Masani, whD 
~ io be the Presidellt of our Party as 

,well. as the Deputy Leader· orour Party lin 
this . House, was there on the Joint Com-

. mittee and he played an important role. 

. according to his own lights. We have asked 
him to be our spokeman here on this Bill 
when it comes up for consideration. Now 
there comes this sudden volle face of this 
Government. We all understood that this 
was not coming up now. Last week he 
was waiting with bated breath that it was 
going to come because he would like ,to 
make his programme properly. When he 
learnt that it was not going to come, he 
has gone to answer other public demands 
on his time. We would not be able tD 
get him here at all because here is too sbort 
a notice. In this way. 1 a m sure, other 
parties' MDmbers also-Shri Kunte, no less 
an importaat Memder of this House-would 
not be able to here; .. also, many othor 
Members. 

Bill should' be passed before Parliament 
adjourns, particularly in view of the· fact 
that the hon. Minister in' charge, Dr. Tri) 
guna Sen, said that he was unable to tako 
any. 'effective steps unless this Bill was 
passqd .. I Wi! feel that something should be 
done urgently. If the hon. Minister, C3!;l 
find some other time to pass it, let him do 
to by.all means ;we have no objeection . 
. We would like the valuable . vwws of Shp 
Kunte, Shri Masani and everybody else; 
But if there is ~ other way to pass ;It excep! 
by sitting tomorrow, we are willing to. ~ 
tomorrow. All that we want is· a c1";;r 
assurance 'ft6m ihe hon. Minister that this 
Bill will be considered and adopted before 
we adjourn this session. 

SHRI S. M. BANERJEE· (Kanpur) : 
am very happy that many Members of 

this House, rather most of them,' are sup-
porting this motion of my . hon. friend, 
Shri, R. ~~  This morning, you 
remember, Sir, wilen he raised this question 
practically everybody supported it. 

SHRI S. KANDAPPAN (Methur) : Ex-
cept these who had left for lunch. 

It has got to be passed, they say. Our 
friends demand it. If it is to be passed, 
it is the proper way of treating this House 
and dealing with an important Bill like 
this? It only shows the complete help-
lessness of this Government. It is a mi-
nority Government. It is dependent upon 
the generosity of these gentlemen. What-
ever they want, the Government has to kow-
tow to them and get it passed in any cir-
cumstances, decent or indecent, democrrtic 
or otherwise. It looks like that. Would 
not the Government give some consideration 
to these points that we are urging; are 
they going to be simply carried away or 
thrown overboard in ~ of this or because 
of their "",n inner urges and treat the 
House in this wrong way ? 

SHRJ S. M. BANRJEE : Now, what is 
. the objection of the leader of the Swantantca 
I Party? Mr. Ranga says that Mr. Masani 
. who was a Member of the Joint Committee 

Sir, J oppose this motion. 

DR. SUSHILA NAYAR .. ~  : Mr. 
Deputy-Speaker, Sir, the sih"llon with reo 
gard to the prices and availability of drugs 
in the last ·few ~ exllemely 
serious. It is in view of this serious situ- . 
tion that many of us felt that the Patents 

will not be present tomorrow. If Mr. Minoo 
Masani is not there, there are mini·Masanis 
in their party. Therefore, nothing is . going 
to be lost. The Patents Bill should be taken 
up tomorrow and we shou Id sit upto 
7 O'Cloek or even 8 0' Clock, or whatever 
it is, till it is passed. 

SHRI SAMAR GUHA (C>ntai): I do 
not know whether ~ Government dis-
charges its duty on the basis otthe principle 
of joint J'CllI!oll$ibility of the Council Minis-
ters. If; it is so, why shouldQne Minister 
cry hoa'JI!C-he has done it 00, .. several occ;a-
sions-that unle&s and until ~ Patents ~  
is passed, it will be very diffioult, for him to 
enfon:e tbt' Drug, Control Order? This Bill 
should. have been passed eveq. earlier. We 
have got some reports that til. have been 
a number of deaths in Muzalfarpur and 
other ~ .for want of costly: and life-

~ ~  What ~  rackteers 
and'"' blaclC-marketeers doing? They are 
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" 
taking these medicines underground and 
charging exorbitant prices for these medi-
cines. Therefore, if we delay in passing 
this Bill, it may mean the death, of many 
'more of our, poor people in villages. I am 
,of the opinion that we should take up this 
Bill without any delay and pass it. I have 
no doubt tbat tbe Government have bebaved 
irresponsibly. But let us bebave resdonsibly 
.to the common people to the poor people. 
For that reason, whatever may be our diffi-
'culties" we should pass this Bill, without 
'any further delayes Considering the suffer-
ing of the people for' want of medicines, let 
us strengtben the hands of Minister to 
enforce tbe Drugs Control Order more effec-
tively. and vigorously. Let us see that tile 
Drugs Control Order is enforced. We &hollld 
take up this Patents Bill tomorrow and pass 
it tomorrow itself 

MR. DEPUTY-SPEAKER : Now, I 
'think, every party has made its, observatiOb 
But I see many other Members' of the same 
party wanting to make their observations. 
The point is that it is a question of time. 
If it is your pleasure that otber Members 
also of the same party may be given a 
ebance".(/nterruptions) 

SHRI RANGA: Wby do you want to 
~ tbe opinion of the House even on 

that ,1 (Interruptions) 

MR. DEPUTY-SPEAKER: I am only 
, trying to regulato the tim'e ... (lnterruptions) 

SHRI R. K. AMIN (Dhandhuka): Sir, 
'rise on a point of order. 

In this House, only a few days ago, a 
proposal ~ before the House that there 
should be a sitting on the House on S,tur-
day, that is. tomorrow the 29tb and it was 
rejected, How can that be again put before 
the House? 

SHRI UMANATH: He has not under-
stood the motion of mine. (Interruptions) 

MR. DEPUTY -S PEAKER: As far as 
the point of order is cOncerned, Rule 388 

empowers any Member to move a motion 
'for the ~  of the rule. Now, he baS 
moved the mOtion to suspend that rule, 
Therefore, it is in order. 

Now, I am en,iirely in the hands of the 
House. If you want other Members also to 
make observations, it is uplO you. It is 
only a question of time . 

SHRI N. K. P. SALVE (Betul): We 
want a division on this motion without any 
further discussion. I move closure motion. 
(Interruptions) 

MR. DEPUTY -SPEAKER: Since some 
Members feel very strongly about it, they 
must have their say. But I would request 
you to be very brief. 

SHRI D. N. PATODIA (Ialore) ; Sir, 
this motion has been moved today at 6 P. 
M. and before the moti\ID Ius been ~ 

many Members of the H(\use have already 
left Delhi. It is not possible for them to 
attend -the House tomorrow. If the session 
is held tomorrow, in effect, it will mean 
that those Members will be prevented from 
attending the sesrion. You, Sir, as the 
custodian of the House, are not competent 
to allow this motion to be moved which 
will preeent other Members from attending 
the session. 

Secondly, in view of the fact that this 
measure is not very urgent, the fact that the 
sitting of the House on Saturday is not 
urgent an d the fact that it was previously 
decided by the Business Advisory Committee 
and a unanimous decision was taken by the 
House that there will be no fitting on Satur-
day, if that be case. may I know what new 
urgen cy has arisen in the course of the last 
four days that the Government wants to sit 
on Saturday? If they are so earger to pass 
this Bill, let them exlend lhe session. Let 
them sit on the 4th September or even be-
yond titat. It will be a mockey of the 
mid it you do liIet this ... (Interruptions) 

SHRI RANDHIR SINGH (Rohtak): 
Sir, every penny that we save, we save it 
for the nation, W. should not develop a 
habit' of elttending tM session every time. I 
am reaUy sorry for Mr. Kunte and olhers 
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[Shri Randhir Singh] 

who may be inconvenfenced. I have all 
sympathy for them. But the interest of the 
people is above our inconveniece. Here is a 
Bill which involves the in:erests of the bour-
geois who are making money as against the 
interests of the millions and millions of the 
poor people. The interests of these millinos 
and millions of the poor people must have 
preference over the intescsts of bourgeois. 
And the interests of these poor people must 
have preference over the inconvenienee of 
the MPs. 

My submission is that _ should not 
extend the session, We should sit tomorrow 
and pass the Bill. There is no harm if we 
sit tomorrow. In England, tbey have mara-
thon session; they sit throughout the night. 
What is the harm if we s it on Saturday or 
even on Sunday. My submission is that we 
should sit tomorrow and we should sit fill 
we pass the Bill. 

SHRI S. KANDAPPAN : I would not 
have made any observation but for some of 
the remarks made by the hon. Members 
who oppose this motion. Tbougb all Mem-
bers are respectable Members, I do not 
think any programme of this House could 
be arranged in such a way to accommodate 
every Member or to suit everybody's con-
venience. That is an impossibility. 

First of all, tbe question of sitting on 
Saturday carne up sometime back. It was 
first decided in the Business Advisory Com-
mittee that there should be a sitting on 
Saturday the 29th. Actually, after I got tbe 
the intimation of tbe decision of the Busi-
ness Advisory Committee through a Mem-
ber of my party, I thougbt this Saturday 
would be a working day and I arranged tbe 
progra mme accordingly. That wal my ear-
lier impression. 

But now the situation bas changed ... 
( Interruption) 

AN HON. MEMBER: Drug prices have 
goDO up. 

SHRI S. KANDAPPAN : I do appre-
ciate their difficulty. They should also 
realise tbe difficulty of other Members. I am 

glad that tbere is a consensus about tbe im-
portance of this Bill. There is no difference 
on that. But tbe only point is, tbey say, 
we can have it late and we extend the 
session. But bere I bave got one difficulty. 
I have got an engagement on the 4th. Do 
you mean to say, I bave to postpone that? 
Is tbat not inconvenionce to me (interrup-
tion) If Mr. Patodia wants to accommo-
date Mr. M,sani, I think, Mr. Patodia 
sbould be equally interested in accommodat-
ing me also. (Interruptions) Sir, I think, 
We need not waste any more time on tbis, 
let this be put to vote, 

SHRI P. RAMAMURTI (Madura i) : I 
do not want to say anytbinl; let it be put 
to vote. 

SHRI ATAL BIHARI VAJPAYEE 
(Balrampur) : If we decide to sit tomorrow 
to consider the Patents Bill tben the ques-
tion will a rise when the Members are to 
give amendments, when they are to apply 
their minds, wben the amendments are to be 
circulated, when tbey are to be considered, 
etc. If the idea is to pas. tbe Bill itself 
tomorrow, it might b, difficult. But we can 
consider; I have no objection. 

SHRI D. N. PATODlA: Tbis is a 
very relevant point. What about amend-
ments ? What about consideration of amend-
ments 7 

SHRI S. M. BANERJEE: I shall 
produce tbe amendments I have moved. 

~ ~ 1IiI ~  : If IfAffi R 
fit; ~ f"illf'lr ~ ... ~ il:lJ ~  ~ ar)l: 
~  ~ q-m IliVff ~ I ~  ~ 
~ ~  ~  t f ....... iii) ~ rn 
it am ~ .. ') "Iil: ~~ ~ I If U'lffi(fT i 
f ... ~ ~ ~ ~~ ~  ~ ~ 

~ ~ ~  ~~ ~ 'i!ltft 1f)3AT ~  
~ ~~ t am: ~ on: 1I'l' ~ ~  

~ I It ~ i fit; 3fTIf mOflfR "') .0 

'R ~  on: ~  ~ am: \1m q-m ~ I 
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~ m .... ~  .... arfq ~~  llft ;lo ~ 
"" .... 1 ~~ ~ 'Il1 ~ ~ I ~ ~ 
~  ~  ~  if ~ 1ft"!.1\" ~ t fit; 
ol'li ~  « ~ ifla1 f'liltT \;fTm t ~ 
~  ~ « ~  ~ '1ft ~ ~ Ifft 
;rR:r orr 'ifTI'T t I W'IiT iffun ~ ~ 

~ ~ ~  it ~ i!il 
~~ ~ ~  ~ ~ 'lil!T 'ifraT t I 

~  'liT crT ;lor ~ ~  m mill' 
m'f q-l:T ~~  ~ t fit; '0: cri'" 'fiT 'Il'T 
~  ~ ~ ;r1'f'T ~  on: f<T"" ~ I 

SHRI RANGA: What about the SUSl!-
c$tioo made by Shri VlIjpayce witb reprd 
to the amendments ? 

SHRI S. M. BANERJEE: Amendments 
bave been moved. I CaD produce them. 

SHRI K. P. SINGH DED (Dhenkaoale): 
Apart from setting up a ilad procedent, 
tbere are the reasons which Mr. Vajpayee 
bas raised. In the Business Advisory 
Commitfee it was decided that 10 bours 
will be allotted to the Patents Bill. WiD 
it be finisbed by tomorrow or will it be 
carried over? 

SHRI ATAL BIHARI VAlPAYEE: You 
cannot hustle. 

SHRI KAMALNA Y AN BAlAl 
(Wardba): I bad no idea of spealcing. 
But when I heard the reasons and the 
imporlance of this Bill, I do not underrate 
its importaoce. But I think if you want 
the Debate tomorrow you are underrating 
the importance of tbis Bill. The Bill may 
III to the High Court; the Bill may even be 
contested there. And, for that reason, if 
a precedent is created like this, that with-
out proper consideration of the House we 
pass the Hi II, tbat will be a had thing. That 
wll1 be a bad precedent. 

SHRI K. LAKKAPPA (Tumkur): I rise 
on a point of order. 

SHRI RANDHIR SINGH: We are not 
afraid of the High Court or the Supreme 
COllrt. We are a sovereign body our-

selves. (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Bajaj 
bas not finisbed. (Interruptions) 

SHRI K. LAKKAPPA: The hon. 
Member has said tbat the Bill is deCective 
and that he might to taking it to the court. 
He has threatened the House that he is 
going to court if full discussion is not ,oing 
to take place tomorrow. That is my point 
of order. 

MR. DEPUTY-SPEAKER: There i. 
no point of order. Any citizen of the 
country is free to go to the COllrl. 

SHRI KAM .... LNAYAN BAlAl In 
view of the importance of the Bill and 
since it ha. been said in the House that 
the drugs are going into the blackmarket 
and they arc not available to the public, 
aod sinoe so mucb interest of the public is 
involved, it must be properly considered. 
Unless that is done, it will be of nC) use. 

MR. DEPUTY-SPEAKER: It is a 
suggestion for action. 

SHRI KAMALNAYAN BAJAl : So, 
the Bill must not be rushed throughout but 
must be passed after proper consi<I.ration. 
That is my plea. 

SHRI S. K"NDAPPAN what is 
tbere unsuitable in a Saturday for the consi-
deration of this Bill ? 

SHRI SHIVAlI RoAD S. DESHMUKH 
(parbbani): The Patents Bill whicb this 
House is being called upon tomorrow to 
consider, will by any international standards 
beat tbe international patent of having 
involved all Pf!lOCssea for delay in legisla-
tion. There would be no other Bill com-
parable to this before any other Parlia-
moat, which hIlS seen two Parliaments, 
there an Ministers and two Committees and 
yet has not been passed. The drugs which 
are supposed to be the subject-matter of 
the Patents Bill in the Western countries 
had drugged the passage of this Bill for 
the laot several years. Let us weed it out 
at least now at the earliest. ~  ~ it 
is justified that we shoul d sit tomorrow. 
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SHRI S. M. BANERJEE: 
closure motion. 

move the 

SHRI VASUDEVAN NAIR (peeruiade): 
There should be a limit to this debate. 

SHR! P. RAMAMURTI : I move for 
closure. 

MR. DEPUTY ·SPEAKER 
coming to that. 

We are· 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI K. HANUMAN-
THAIY A): How many people are you 
going to call ? 

MR. DEPUTY -SPEAKER : I shall call 
Shri Prem Chand Verma, Shri Sileo Narain 
and then the hon. Minister. 

~ sf" 'lit "'" ~ ~~  : ~  
~  ~~ ~ 'fi"T ar ~ ~ it>{ ~ ~ ~  

~ ~ , ~ ~  m amfT ~ ar'\<: fq;<: ~~ 
'liT IfCIT ~  ~  ~ I arr;;y ;;yar farWrT 
~  'liT <rofi ~ If;I 51 ~ ~  ~  a) 
~  'l1if on: ~ ~  ~  f'li ~  

W 'Ii) ;:r;rl OfTOfT ~ ~ , it ~  ~ 

R' f'" arr;;r ~ ~ m ~~ ~ 'Ii) 
qrn ~ ~ ~  ~  ~ , ~  ~ 'WA-
~  'fi"T;fo 'Ii<: ~~ 'Iil ~ m ~ ~ 
~  ~ I it f'f«-t 'li<:Ofr ~  R' f'li \if) 

~  ~~ fR 'fi"T qre;:r;rl 'liW "'flia-' 
~ 'liT lIIB ~ qr;r Of it ~ ~  ~ 
~ W ~~ it ~~ f.!ilfr ;;rrit ifR ~ ~  

, on: l()Wr ~ ~ , 

~ ftT<r' <m:1lf't ~  L: ~ 
~  ~ iti0 ~ ~  ~ l>fIir<: ~  

~~ tf'!I;fitc ;or ~ 'It'if <fM ~ mr.r 
~ iit ~ 0If1n' ~ ar'tt' ~~ 

m it ~ <it ~  We shall sit 

tomorrow. But he has to give us 
10 hours for it. Our leader is going out 
of Delhi, but we do not mind tbat. But I 
think. that this Government thould at least 

yield to this demand that we must get 10 
hours. So, I would appeal to Governmeot 
to give us at least 10 hours for debating 
upon this BiU. 

THE MINISTER OF PARUAMENTRY 
AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHURAMAIAH) : 
I would like to say that this is not some-
thing from the blue. It has been put on the 
Order Paper even on the 12th August. That 
answers the. point raised by Shri Ranga and 
others about no notice having been given. 
As regards amendments, some Members 
have already tabled amendments. 

The reason why this could not be taken 
up earlier is because of the time-scheduls' 
the time schedule giVbn by the ~ 
Advisory Committee had been upset by cer-
~ decisions of the House. Therefore, 

thIS could not be taken up earlier. But 
Government was most anxious, and, there-
fore, I bave been sounding for the last 
three or four days various Opposition lea-
ders whether we could not sit on a Saturday 
or on some night. This morning, I was 
overjoyed when the whole House, unani-
mously, without any exception, said tbat 
we must sit on Saturday. I have here a 
letter with me, which I have been very 
happy to receive. 

SHRI KANWAR LAL GUPTA: I hope 
he will give enough time for amendments. 

SHRI RAGHU RAMAIAH : That is a 
matter between the Secretariat and the hon. 
Members; it is for the Secretariat to do. 
We would not stand in the way. But the 
BiU must be passed tomorrow, sitting if 
necessary till midnight. 

I am happy to say that no less a person 
than Dr. Sushila Nayar and all other leaders 
have written to me to say 'let us sit to-
morrow and any day, and let us fin ish it'. 
I am thankful for thoir co-operation. 

MR. DEPUTY-SPEAKER : The ques-
tion is : 

"That Rule 3JS of the Rules of Pro-
cedure and Conduct of Business in 
Lok Sabha in its application to the 
motion for fixing a silting of '1he 
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House on Saturday, the 29th Au&Ust 
1970, be suspended". 

The motion was adopted. 

SHRI UMANA TH : I beg to move : 

"That the House do rescind the decision 
taken by the House on the 13th 
August, 1970, that there will be no 
sitting of the House on Saturday, the 
29th August 1970". 

MR. DEPUTY -SPEAKER : The ques-
tion is : 

"That the House do rescind the decision 
taken by the House 00 the 13th 
August, 1970, that there will be no 
sitting of the House on Saturday, the 
29th August, 1970". 

The motion was adopted. 

SHRI UMANATH : I beg to move: 

"That the House do also sit on Satur-
day, the 29th August, 1970, for con-
sideration and passing of the Patents 
Bill, 1967, as reported by the Joint 
Committee". 

MR. DEPUTY -SPEAKER : The quea-
tion is : 

"That the House do also sit on Satur-
day, the 29th August, 1970, for con-
sideration and passing of the Patents 
Bill, 1967, as reported by the Joint 
Committee" . 

The motion was adopted. 

18.27 brs.. 

The Lok Sa?ha then adjourned till 
Eleven of the Clock on Saturday, August 
29, 1970lBhadra 7,1892 (Saka). 


